,(Through advocate: Mr. Vinit Methur and Ms. K.Parveen)
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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

Jodhpur this the 24" day of October, 2013.
CORAM

HON'BLE MR. JUSTICE KAILASH CHANDRA JOSH], M_EMBER (J)

-~ HON' BLE MS MEENAKSHI HOOJA, MEMBER (A)

: OA No.117/2013

Om Prakash s/o Shri Sakta Ram, Caste Jat, aged 25 years r/o c/o Krishna

'Ram Godara, Godara Ka Bas Digari Kalla, Ajmer Road, Jodhpur

(Candidate for apporntment as Mate (SSK) in.MES, Army, Jodhpur)

.. Applicant

(Through Advocate: Mr. S. P Sharma) T T T S S e e s

. Versus

1. -Union of India through Secretary, Mrnrstry of Défence, Raksha
Bhawan, New Delhi.

. The Director General (Pers)/E1C(1), Military Engineer Service,
- Engineer-in-Chief's Branch, Integrated HQ of MoD (Army),
_ Kashmir House Rajaji Marg, New.Delhi.

.Mrlrtary Engrneer Services, Headquarters Chief Engineer,
Southern Command Pune . ’

"'.Mrlrtary Engrneer Servrces Headquarters -Commander Works
..Engineer (CWE) Army, Multan Lines, Jodhpur o

.. Respondents

OA No 135/2013 """" - * B

N 1 Pola Ram, Choudhary S/o Rupa Ram Choudhary R/o Gaurav

House, Near Sati"Mata™ Temple “Panch” Battl Ratana ~Jodhpur
(Raj). ’

2. Ramswaroop ‘Slo Suraram Rlo Vrllage Ramasanr Tehsil Bilara,
Distt- Jodhpur (Raj). »

3. Shyam Lal S/o Kaluram, R/e Village - Prtasanr Tehsil & Distt-
: Jodhpur (Raj). :




4. Mahipal S/o Bhomaram R/o Village Ramasanr Tehsil Bilara, Dlstt- |

Jodhpur (Raj)

5.' Ramprakash Moga S/o Omaram Moga Rio C-10, Rale Nagar

Mahamandrr Jodhpur (Raj). -

6. Ramnrwas S/o Puraram R/o C/o Ramsingh Choudhar

Colony Arrport Road, Ratana, Drstt—Jodhpur(RaJ)

18 Ajuja

7. l\/lohan Lal S/o Buddha Ram R/o Vrllage Dantlwara vra Banar

Distt- Jodhpur (Raj).

- 8. Mahendra Ram S/o Chunni Lal R/o VrHage Aaktajl Post Bawrala

- Via - Banar Distt-- Jodhpur (RaJ)

.9.'_ 'Rakesh S/o Kaluram R/o V|Hage Pltasanl Tehsil & Drstt Jodhpur

(Raj.).
(Through Adv. Mr. Kailash Jangid)

Versus

1. Union of lndla tnrough Secretary I\/llnrstry of Defence Raksha;_

. Bhawan, New Delhi.

e Apphcants

2. The Drrector General (Pers)/E1C: (1), Mrhtary Engrneer Servrce-_.-_
""E\Engrneer in Chref’s Branch, Integrated HQ.-of l\/loD (Army) Kashmrr .

i
|-

Respendents

(Through Adv. Mr. Vinit Mathur and Ms K, Par\}een) ,.

OA No. 136/201 3

1. -Mohit Srngh Chouhan Slo Jagdlsh Singh Chouhan Plot. No.- 30 B
Hakim Bagh Opp. Sardar School, Drstt-Jodhpur(Raj) A

2. Rahul Sharma S/o Shri Jai Dev Sharma, - R/o 27 Arya

Mahamandir, Jodhpur, (Raj) 342006
(Through Adv.. Mr. Kailash Jangid)

Veraus -

o :.pr

Nagar

pllcants




1. Umon of India through Secretary, Ministry of Defence, Raksha
Bhawan, New. Delhi.

2. The Drrector General (Pers)/E1C'(1) Military Engineer Service,
- Englneer—rn ‘Chief's’ Brarichi, Integrated HQ of Mol (Army)  Kashmir
"7~ ... House, Rajaji Marg New Delhi — 110011. ’

3. Military Engineer Servi_ces, Headquarters Chief Engineer, Southern
* Command Pune 411001. '

4. Military Engineer Service Headquarters, Corn»mar]der Works Engineer
(CWE) Multan Line Army, Jodhpur - 342010.

"..Respondents
(Through Adv.: Mr. Vinit Mathur and Ms K. Parveen)
OA No.143/2013 with MA No.71/2013
R o 1. Nanaga-Ram S/o Vishna Ram, Aged —20 years, R/o Bajrang Medical

Store. Opp Gowt, Hosprtal Srndhary, District — Barmer Rajasthan

2. Anil. Kurar S/o late Shri Kasu Ram Aged-31 years, R/o H.No. 91
- Sargara Colony, " Chopasanr Road Jodhpur _

3. Pawan Kumar S/o Surja’Ram, Aged-21 years, R/o Vrllage JaeraI
‘Khichj, Post- Jajrwal Kalla, Drstrrct Jodhpur Rajasthan,

el 'Vrkram Choudhary Sle- Shrl Kana Ram -Aged- 24 years R/o Vrllage"
JaJ|wal Kala District-Jodhpur, Rajasthan

W,”shan Singh™ " SI6 Prem Srngh Bhatr “Aged- 25 years, R/o
4 ”;J swantpura, Tehsil- Pokharan Drstrrct Jaisalmer. . '

’Ramswaroop S/o Shri. Sujra Ram, Aged 25 years -R/o” Village-
i .Heeradesar,. Drstrrct—Jodhpur Rajasthan .

8-Sawai-Singh~S/o—~Shri- Ugam -Singh;- Aged*23 -years; R/o V. &PO-
Bardhana Tehsrl Pokharan Dlstrrct Jalsalmer

9. Vikram- Srngh S/o Shrr Manohar Srngh Aged 23 years R/o Plot No.
5 Ganesh Nagar Bhadwasra Jodhpur Rajasthan

< 10. Ayub Khan S/o Shri Mumtaj Khan, Aged 24. years R/o B-26 Avtar
Colony near Mandore Garden, Jodhpur (Raj)

11.Yakub Khan Slo. Shri'l\/lu"mtaj_-Khan, Aged-25 years, R/o B-26 Avtar
Colony, near Mandore Garden, Jodhpur (Raj) . _




12.Jayant Sharma S/o Shri Mahendra Kumar Sharma, Aged -25 years,
R/o Plot No. 64 Dadich Nagar, Teesari Pole, Mahamandlr Jodhpur

Rajasthan

C 13 Shravan Kumar Choudhary S/o Shri Gardahn Ram, Aged- 22 years,
R/o Vrllage Salwa Kallan Tehsn & District- Jodhpur Rajasthan

14.Pramod Sharma S/o Ram Ratan Suthar, Aged-29 years, R/D Bajreng
Medical Store Opp. Govt. Hosprtal S_llnd}hary, Distt.-Barmer,
Rajasthan - . S % B

15.Moda Ram Parmar S/o Shri Shantr Lal Aged 20 Ye_ars R/o thee;lonf-
ka-Bass, Tehsrl Sayala Drstrrct-Jalore Rajasthan i .

‘:i

16.Pintoo Ram S/o. Shil Kuya Ram,, aged 27 years R/o BS@ Ar v
Central, C/o GE Army Central Jodhpur Rajasthan ' ol

17.Kana Ram Rana S/o Shri Saka- lRam Rana Aged 22 years R/o

Police Thane-ke-Paas, Tehsil- Sayla Dlstrlct Jalore Rajasthan

i

18.Ravi Kumar S/o Kailash Kumar Aged -23. years Rio 86 Ir;dlra ,

P
[

55 I

Colony, Air Force Road, Jodhpur Rajasthan

18. Dharma Ram S/o Shri Hema Ram Aged 5 years R/oeVrIlage-
Salwan- Kallan, Mandore, Jodhpur Rajastha

Ei.zf
P
]

1’4§'

) VIH

302 MES Colony, Jodhpur Rajasthan

o, Aged 24

24.Sahi Ram Bishnoi, S/o Shri’ Cho}(ha Rajm |
Rajasthan.' s

Rlo Vlllage -Lamba, Tehsil- Bllara prstrlct—_

25. Harendra Choudhary S/o Shri Godaram !
R/o  Digari Kallan, Neno kJ Dham Shil
_ Rajasthan, R

26.Prakash Saran Slo’ Shri Bhlya Ram Aged-1
Naharo-ki-Dhani, Teh. & Distrigt- Jodhpur ’

27. Hadman Ram S/o Shrl Arjun Ram Sou
Heeradesar, Tehsil- Bhopalgarh Dlstrlct -J

28.Ram Kishor S/o Shri l\/langla Ram Aged.
Osran, Tehsn Bhopalgarh Drslrlct Jodhpur..

20. Rajesh Bheel S/0 Shri Parsa Ram Aged 19"Years Rlo Bhe ror{ ke




29.Lal Chand S/o Shri Birjlal, Aged-25 years, R/o Vill. Pdst-A‘nupshahar,
Tehsil-Bhadra, District—Hanumangarh.

~.30. Usman Khan S/o Usuf Khan, Aged-26 years, R/o Ward No.:11, Near
“Daud Hazi-Ki Kothi, Indira Colony, Bhadra, District-Hanumangarh,
Rajasthan

31.Hasan Khan S/o Sirajudeen Khan Aged 27 years, - R/o V.P.O.
Anupshahar ‘Tehsil-Bhadra, Drstrrct-Hanumangarh

© 32.Manchar Singh S/o Shri Mala Ram, Aged-27 Years, R/o Vill-Tilwasni,
- Tehsil-Bilara, District-Jodhpur, Rajasthan

33.Ram Lal S/o Shri Surja Ram, Aged-26 -years, R/o Vrllage Jajiwal
Khichiyasar, Via Basni, District- Jodhpur Rajasthan
T Appllcants :
(Through Adv. Mr. §.P. Sharma)

Versus

‘1'. Union of India through Secretary Ministry of . Defence Raksha
Bhawan New Delhi. : :

2. The Director General (Pers)/E1C (1), Mllltary Engrneer Servroe
Engineer-in Chief's Branch, Integrated HQ .of MoD (Army) Kashmrr
House Rajaji Marg, New Delhr—110011

‘% Military Engineer Servrces Headquarters Chlef Engmeer Southern .
-,\~--Command Pune-411001. - r

i 4%% Military Engineer Service Headquarters Commander Works Engrneer
K *ﬁ (CWE) Army, Jodhpur - 342027. ‘ : :

.......... Respondents

. .OA No. 181/2013

Jugal Kishor S/o Shri Mlshrl Lail Aged 29 years, R/o Drwra Ki Havell Near
~Rajmahal-Middle School-Ajay- Chowk Jodhpur P
TP Applrcants

“"(Through Adv. Mr-S.P.-Sharma) =« 7 = v 4
Versue

1. Union -of India through Secretary, Mrnlstry of Defence Raksha
Bhawan New Delhi. ,

2. The Directar General (Pers)(E1C (1), Mrhtary Engrneer Service,
Engrneer—rn Chief’s Branch, Integrated HQ of i[\/loD (Army) Kashmrr
~-House; Rajaji Marg, New- Delhr—ﬂOOﬂ '5; :




3. Military Engineer Serwces Headquarters Chief Engrneer Southern )
Command Pune 411001.

4. Military Englneer Service Headquarters Gommander Works Engmeer
(CWE), Multan Line Army Jodhpur £ 342010.°

.; .......... Reepondents

(Through Adv. Mr Vrnlt Mathur I\/ls K. Parveen & Mr GlrISh Joshr)

OA No. 168/2013 with I MA No 83/2013 o

1. Dinesh Kumar s/o Shri Suraj, Prakash “aged 27 years o
H.No.265, Navdurga Nagar,: Khasra4 Jhatamand Cirgle,
Jodhpur, Rajasthan. P

' 2. Ramdev Nayak slo  Shri Madan Lal Nayak aged 28 years ‘Tlo
‘ H.No.30, Air Force, lndrra Colony, Ratnada Jodhpur Rajasthan

\

3. I\/lanlsh Nayak slo Shn Ramdev Nayak aged 2?’ ‘years r/o‘ X
H.No0:68-B; Pabupra; Givil-Air Port Road; Jodhpur Raj asthan

4. Vrshat sfo Poosa Ram, aged 28 years,; r/o Bombay Motors Co.
behind Pancholrya Nadl Harijari Basti, Jodhpur Rajasthan
Hanwant ‘B' BJS Marg No.17, Jodhpur Rajasthan

Gaurav Jangrd s/o Shri Shankar Lal Jangld aged 25 years o
H.No. 29-30, Ram Mohalla, | Qutside Nagon Gate Jodhpur

Rajasthan.

..... " ...5...App||cants

T 'ough Adv. Mr. S.P. Sharma)

o |

VersusZ :

1. Union of India through Secretary M|n|stry of Defenioe,’%RaKEsha, »
~ Bhawan, New Delhi. S0

2. The Director General (Pers)/EtC (1, Mrhta Engme,: -ijServrce
- Engineer-in Chief's Branch, lntegrated HQ of MoD (Army) Kashmrr
House, Rajaji Marg New Delh|—110011 [ b

3. Mrhtary Englneer Services, Headquarters Chref Englneer. Southern-f?
Command Pune- 411001. ' i B P :

4. Mllrtary Engineer Service Headquarters Commander Worke éngineer g
Army, Jodhpur. : S IR

5. Commander Works Engineer (CWE) (P) (Army ;,~fBanar, 'Joéhé)ur. :

[ ' i 3 o

i

Durjan Srngh s/o Shri Roop Srngh aged 28 | years r/o Plot No.169 ... .-



(Through Adv. Mr. Vinit Mathur and Ms K. Parvéen)

O/—\ No. 220/2013

.

o

13.

14.

15.

16.

Respondents

Naresh S/o Shri Kishan Ji, Aged about 23 years, R/o 58,.Indra
Colony, Panch Batti Circle, Air Force Road, Jodhpur, Rajvalsthan

- Baggi Khana Road, Ratanada, Jodhpur, Rajasthan. -

~ Sanjay Kumar S/o Late Shri Shyam Lal Ji,: R/o Sansi-Colony,

Tulsi Ram S/o Shri Ram Lal Ji, Rio Plot No 276, Nehru. Colony,

Ratanada Road, Jodhpur, Rajasthan.

Pratap Kumar S/o Shri Poona Ram, R/o 73, Pnthwpura Rasala

Road, Paota, Jodhpur, Rajasthan.

Raju S/o Shri Manohar Lal Ji, R/o H.No. 122, Gali No. 3, _Kailawét
Pan Palace, Prithvipura, Rasala Road, Jodhpur, Rajasthan.

Pintu Ram S/o Shri Koya Ram, .S/o BSO Army Center, C/o GE .

Army Central, Jodhpur, Rajasthan.

Moda Ram Parmar S/o Shri ShantiLal Ji, R/o Bhilo Ka Bas, Tehsxl

Sayla, District Jalore, Rajasthan.

'Ritu Panwar W/o Shri Niranjan, R/o Vidhya Nagar, Paota,

Jodhpur, Rajasthan.

Sawai Singh S/o.8hri Ugam Singh, R/o V&P Bardana, Tehsil

Pokaran, District Jaisalmer, Rajaéthan.

" Sanjay Chouhan S/o Shrl Chandra Prakash, R/o-Q.No. 503/3

Lancer Line, Army Area, Jodhpur, Rajasthan:

Rajesh Bheel 8/0 Shri Parsa Ram, R/o Bhilo Ka Bas, Teth

Sayla, District Jalore, Rajasthan.

Kanaram Rana S/o Shri Saka Ram Ji, Rlo ;N.ear Police Station,

- Tehsil Sayla, District Jalore, Rajasthan.

Bhupendra Singh S/o Shri Jai Singh, R/o 604 New Colony, BJS

Colony, Jodhpur, Rajasthan.

Kishan Smgh S/o Shri Prem Singh, Rlo Vlllage Jaswantppura,
Post Jemia, Tehsil Pokaran, DlstrlctJalsalmer Rajasthan. '

Ashok S/o Shri Bhiya Ram Ji; R/o Village Khokhana Post Banar,

Jodhpur, Rajasthan.

Daulat Ram Choudhary - S/o Shri Harman Ram
~ Nandri, Post Banar, Jodhpur Rajasthan.

R/o Village



17.  Ganpat Ram S/o Shri Laxman Ji, Rlo Vlllage Aanganwa Post
Aanganwa, Surpura, Jodhpur, Rajasthan ,

18.  Anil Kumar S/o Shri Kesu Ram Ji, R/o gt Chopasanr Road
Behind Ranvir Bhawan, Jodhpur; Rajasthan :

19.  Kishna Ram S/e Shri Mangi Lal Jr R/o Nandra Kalan Post Banar
.Jodhpur, Rajasthan. . : .

20. Narendra Kumar S/o Shri.Chela Ram. Jl Rlo Lancer. Lrne MES -
Quarter, Army Area,. Jodhpur Rajasthan 3

SETTOIIUP Apphoants
(Through Adv. Mr R.S. Shekhawat)
Versus. - _ o 3 4

. Union of India through Secretary, Ministry of Defenoer Raksha

Bhawan New Delhi.

The Directar General (Pers)/E1C ~(1‘) Mrlltary Engrneer Servrce
Engineer-in Chief's Branch, Integrated-HQ of ‘MoD-~ (Army) Kashmn

~House, Rajaji Marg, New Delhi - 110011

. Military Engineer Services, Headquarters Chief Engrneer Southern

Command Pune 411001,

Y Military Engineer Service Headquarters, Commander Works Engrneer

(CWE), Multan Line Army, Jodhpur - 342010:

s ..Reép{ande‘nts

- OA No.284/2013

Mohd. Arbaz s/o Mohd. Ayub, aged-19 years r/o Shantrpura
Mehavaton Kl Masjid Road Jodhpur

Bhagwan Prasad Prajapat s/o Shrr Rameshwar Prajapat aged 31
years rlo 254, Mata Ka Than Dairy - Walr Gali- No.3; | Suth[a
Jodhpur. ' : } ,

~

Parmeshwar Prajapat s/o Shrr Rameshwar Prajapat aged 29
“years, rfo 254 Mata Ka Than, Dairy Walr Gali n03 Suthla
Jodhpur ;

Sharvan Ram Saran sio Shrii Achal Ram aged 22; years r/o ’
Village-B-Road, Saran Nagar AJmer Road, Jodhpur

[P




-~

... Applicants

_ (By Advocate: Shri S.P.Sharma)

"Versus

. Union of India through Secretary, Mlnlstry of Defence Raksha

Bhawan, New Delhr

. The Director General (Pers) EI C (1) Military Engineer Service

Engineer-in Chiefs Bench, |ntegrated HQ of MoD (Army) Kashmir
House, Rajaji Marg, New Delhi — 110011.

. Military :Engineer Service Headquarters Chief. Engrneer ‘Southern

Command Pune- 411001.

4. Military Engineer Services, Head Quarters Commander Work

Engineer (CWE), Army Jodhpur - 342010.

. Commander Works Engineer (CWE) (P) (Army); Banar, Jodhpur.

[T Respondents

(Through Adv. Mr Vinit Mathur)

OA No. 285/2013

i

. Tilok Choudhary S/o” Shri Anda Ram, Aged_about 19 years, R/o

Village Gujrawas, Post Banar, Distt: Jodhpur,

. Sanwar Ram S/o Shri Bhanwal Lal; Aged about:20 years, R/o Village
-Khokharia, Post Banar, Distt. Jodhpur '

. Ganpat Lal Sfo Shri Laxman Ram Aged about 22 years, Rlo Naya

Gaanv, Post Chopara, Tehsil Sorat City, Distt. Pali.

. Rohit Chouhan S/o Shri Satya Narayan Singh Chouhan,§ aged 124
_ years, R/o Barlo Ka Chowk, lnside@siyo.n Ki H'alve_li Jodhpur.' ’

"5 'Rahul Sharma S/o” Shri Lalif Sharma, ‘Aged: about 21 years R/o
f ’_Bajran Colony, Near Golnadr Ummed Chowk, Jodhpur ‘

Imran S/o Shri Abdul Rahim aged‘25 years, R/o in front of Golnadr
i Ummed Chowk, Jodhpur. o !

'. Sameer Khan S//o Shri Mohammed Shakegl, Aged about23 years,

R/o Kabutron Ka ‘Chowk, Nyarryo Ki Maszrd Ke Pas, Pathan Galr
Jodhpur. i j

. ‘Hldayatullah Khan S/o Shri Liyakat;Ullah Khan Aged about 29 years,

R/o K-83/205, Ramjan Ji Ka Hatha Banar Road Aktra : Nager,
Jodhpur. -

,:.Apfplicatnts




(Through Adv. Mr. B. Khan)

Versus .

1. -Union of india through Secretary, Ministry of Defence Raksha
Bhawan, New Delh| .

2. -The Director General (Pers) El.C (1) Military Engineer. Service
Engineer-in Chiefs. Bench lntegrated HQ of MoD (Army) Kashmir
House, Rajaji Marg, New Delh|w110011 _

3. -Milifary Engineer: Servrce Headguarters. Chief. Engrneer Southern
Command Pune 411001. :

4. Military Engineer Servrce Head Quarters Commander Work Engineer
(CWE) Multan Line Army, Jodhpur - 342010,

........... Respondents

(Through Adv. Mr Vinit Mathur) . . Y
OA No.347/2013
L i Vikas s/o Shn Dinesh-Kumar, aged 21 years, r/o: Nagon Gate Kala Colony,
Galr no.3, Distt. Jodhpur. » o
S ' ' . /—\pfpl:icant

{By.Advocate; Shri.S.P.Sharma)
. . Versus

1. Unron of lndra ‘through Secretary Mlnlstry of Defence Raksha
Bhawan New Delhl -

' .'The Dlrector General (Pers) El C (1) Mllltary Englneer Seyvice
Engineer-in ‘Chiefs Bench lntegrated HQ of MoD (Army) Kashmlr
House Rajajl Marg, New Delhi — 110011

,;-al\/hhtary Engrneera. Service. Headquarters Chlef Engrneer Southern :
‘:«WLCommand Pune:411001.. S SO O A

-- 4. Military_Engineer. Service Head Quarters Commander VVork Engmeer
(CWE) Multan Line"Army, Jodhpur - 342@10 S :

.-Respondents

- (Through Adv. Mr. Vinit Mathur and Ms. K.Paryee;n) _

OA No, 371’/2013

1. Sadlque Khan S/o Shri Raseed Khan aged: about 26 years ‘Rlo Post
- —e..Farasow Ka Bangla, Mot Chewk Jodhpur ; a

o




2. Chand Khan S/o Shri Abdul Raseed aged about 28 years, R/o Post
Farasow KaBangla, Moti Chowk, Jodhpur

....... .......Apphoants
(Through Adv. ’Mr_. B. Khan)
Versus

1. Union of»lndia' through Secretary, Ministry of Defence, : Raksha -
Bhawan, New Delhi. - .

>2. The Director General (Pers) El C- (1) Military Engrneer Service
Engineer-in Chiefs Bench Integrated. HQ of MoD (Army) Kashmiir
House, Rajaji Marg, New Delhi — 110011

3. _Mllrtary Engineer Service Headquarters Chref Englneer Southern
-Command Pune.411001. : :

¢ 4. Mrhtary Engineer Service Head Quartere Commander Work Engmeer
Vo (CWE) Multan Line Army, Jodhpur - 342010

5. Commander Work Engineer (CWE),(P) (Army), Banar, \Jodhpur
342027. -

Clee Respondents
(Through Adv. Mr. Vinit Mathur, Ms K. Parveen &:Mr:Girish Josht)

OA No. 394/2013 ”

1. Bhanwar Slngh Rathore S/o Shri Om Slngh Rathore aged about 24
“years, R/o Flat No. 58, AZSA, B.J.S. Colonyi Jodhpur

- 2.--Deepak Choudhary- Slo Shri Pokhar Ram, aged about 19 years Rio
Neno Ki Dhani, Sikargarh Road; Pgst Nandra Kala Tehsrl & Drstt—
- T Jodhpur

............ »_.ﬁ:;\pphoant-l'v’_ﬂ
(Through Adv.Mr_B.. Khan) L '

Vers us

-1.‘Un|on of Indra through Secretaryl Mlnrstry of Defence Raksha
Bhawan, New Delhr , :

. The Drrector General (Pe'rs) El C (1) IVF" ary Engrneer Service
Engineer-in Chiefs -Bench lntegrated HQ EO‘_ l\/loD (Army) Kashmlr
House, Rajaji Marg, New Delhi - 110011

. Military Engineer Service Headquarters Chref_' Engine_er, So;uthem
Command Pune 411001, B A

. Military Englneer Serwce Head Quarters Comff‘ inder Work En;gineer
(CVVE) Multan_Line Army,. Jodhpur 342010 R A




5. Command_er Work Englneer (CWE) (P) (Armu),-Banér,-Jodhpur
342027. S

- . T R

— E : ' . Respondents

(Through.Adv. Mr. Vinit Mathur and Mr Girish Joshi)

OA No. 395/2013

1. Himmata’ Ram Sfo Shri Mula Ram, Aged-24 years, R/o
_ Cholaniyan-Ki'Dhani, Village & Post — Chamu via Trnw,arl Tehsrl- '
S . 'Shergarh Dlstrrct-Jodhpur Rajasthan T

2. Virendra Choudhary S/o.. Jalu! R@m Choudhary, Aged 24 years
' R/o" Saran Nagar 'B'. Road - Ajmer ‘Road, Dlstrrct Jodhpur
Rajasthan o

3. Jagdish S/o Naina Ram, Aged 28 years,- R/o Vrllage—Gurrawas

Post-Banar District-Jodhpur, Rajasthan : .

o , : S e Apphcants '
(Through Adv. Mr. S.P. Sha,rma)

Versus

Union of India through Secretary, Mmlstry of: Defence Raksha
'Bhawan New Delhi.

:_‘é.‘"The Director General (Pers)/E1C(1),. Mrlrtary Engmeer Service,
" Engineer-in" Chief's Branch, lategrated. HQ of MoD (Army) Kashmir
- House, Raja]r I\/larg New Delh|—110011 |

s 'Mllltary Engrneer Servrces Headquarters Chlef Eﬂgln%f Southern

4. Military Engineer Services, Headquarters_ Comm‘a_rrde_r V\[orks
- Engineer (CWE), (Army), Jodhpur 342027 ' Do -

: N---5..Commander. Works_Engineer (CWE) ( ) (Army) Banar ;Jod_rgpur— '
’ BAR02T. oy s o

1. Nirj Sharma Sfo Suresh Chand agedf" both — years, Ro. Village




2. Vipin S»harma Slo Gopal Sharma, R/o ‘Village Sadarven, Post
Bichpuri, Dist-Agra (U.P.).

~ ~.3. Man Singh Rajpoot S/o Bherun Singh Rajpoot, Aged about 26 years,
“R/o VPO Sonkhari, Tehsil Kathumar, Dis-Alwar (Raj) ‘

....... ....Applicants

(Through Adv. Mr. Kailash Jangid)

Versus

1. Union of India through Secretary, Mlnrstry of Defence Raksha
Bhawan, New Dethi.

.2. The Director General (Pers)/E1C (1), Military Engineer :Service,
Engineer-in Chief's Branch, Integrated HQ of MoD (Army) Kashmrr
House Rajaji Marg, New Dethi ~ 110011

e R} l\/lllrtary Engineer Services, Headquarters Chref Engmeer Southern
' Command Pune 411001 .

4. Military Engmeer Service Headquarters, Commander Works Engrneer
(CWE). l\/lultan Line Army, Jodhpur. - 342010.

Respondents

(Through Adv.: Mr. Vinit Mathur and Mr. Girish Joshi)

OA No. 421/2013

Sharwan Slngh S/o Shri Sher Slngh 23 years R/o Qtr No 352/2,
~Lancer Line, Jodhpur 342010 (Raj) : -

2. Kuldeep Singh Rathore S/o 8hri; Gopal Srngh Rathore’ R/o Q No. 2,
Lancer Line, MES Colony, Dist. Jodhpur—342010 (Raj). '

‘3 ~—Han Ram-Nayak-S/o-Shri-Chatuibhuj Nayak | R/o H:Ng. 84 KumayR/o

T ~~indra-Colony;Air- Force Road; Ratanada Dlstt Jodhpur—342001 (Raj) .

et gt Apphcants .

'Versus-

. Umon of India through Secretary, Mlnrstry of Defence Raksha
-Bhawan New Delhl A

2. The Director General (Pers)/E’lC N, Mrlrtary Englneer Service,
Engmeer-m Chlefs Branch, lntegrated HQ”-of_ MoD (Army) Kashmlr




3. Military .Engineer Services, Headquarters Chlef Engineer, Southern
Command Pune 411001 .

4 Military Engmeer Servrce Headguarters, Commander Works Englneer
- (CWE) Multan Line Army, Jodhpur -'342010.

: oo PR "..Respondents
(Through Adv. Mr. Vinit Mathur) o
OA N0.432/2013

1. - Babu Ram s/o Shri Sona Ram, aged about 31 years rlo VIIIage
" " Pokharia, Post Banar Distt. Jodhpur. -

2. Aslam s/o Shri Abdul Sattar, aged 29 years rlo Golnadi, Ummed
-'A'Chowk dodhpur. -

_ - 3 .. Applicants .

(Through Advocate: Mr. B.Khan) K ) -

Versus

1. Union of .India through Seoretary, Mlmstry of Defence Raksha
_ Bhawan New Delhi. o

. The Director General (Pers)/E1C( ) Mllltary Englneer Service,
. “Engineer-in Chief's Branch, Integrated- HQ :of MoD- (Army) Kashmir
! ""x_-'"‘House RaJaJrMarg Néw Délhi - 110011, Co

A l\/hhtary Engmeer Services, Headquarters Commander Works
- Engineer (CWE), (Army); Jodhpur -342027- :

5. Commander ‘Works Engineer (CWE) (P ) (Army) Banar,§ Jodhpur-
~ 342027. A

. .L'l'..'.Ré;soonde‘nts '

__(Through Adv.: Mr.'Vinit Mathur)

OA No. 461/201 3

1.~ Gordhan Jani -S/o " Shri- Mehram Ram Aged about 23, years R/o
: Vrl]age Post Nandhada Kalan, Vaya Banar s‘rt Jodhpur :

2. Dinesh S/o Shrl Tulsi Ram, Aged about 20 years Rlo V|llage Post
. " Kharda Randhir, Jato Ki Dham V1a Banar, Jodhpur '

&

3 Bada Ram S/o Shn Tulsr Ram Aged about 21:years R/o Vlllage Post




4 Sohan Lal S/o Shri Ummed Ram, Aged about 28 years, R/o 165,
Godaron Ki Dhani, Digari Kala, Ajmer Road, Jodhpur.

5. Mahipal Singh S/o Shri Jagdish Singh, Aged about 24 years,' R/o
~ Gayatri Nagar, Bhadwasiya, Jodhpur.

6. Pratap Sihgh Sio Late Shri Dhan Singh, Aged about 28 years, R/o
Bagar Beri, Klla Road, Jodhpur

7. Gajendra Srngh S/o Shri Gulab Singh, Aged 30 years, Rfo Merta
Road Distt. Nagaur. '

8. Amar Srngh Slo Shrr Dhool Slngh Aged 31 years, R/o Lal Sagar,’
_ Jodhpur,
...... l......Apphcants

(Through Adv. Mr. B. Khan)
Versus

_ 1. Union of India through Secretary, Mrmstry of Defence Raksha'
. - Bhawan, New Delhi. :

2. The Director General (Pers) El C (M Mrlrtary Engineer ,Service
Engineer-in Chiefs Bench integrated HQ of MoD (Army) Kashmir
House, Rajaji Marg, New Delhi— 110011. i ’ .

3. Military Engineer Servrce Headquarters Chref Engrneer Southern
Command Pune 411001..

4. Military Engineer Service Head Quarters Commander Work Engineer
(CWE) Multan Line Army, Jodhpur - 342010:

5. Commander Work Engrneer (CWE) (P) ,(Army), ‘Banar, _-Jodhpur
342027. : SR

- ' .- . .......... Réspondents
(Through Adv: Mr. Vinit Mathur) : f

ORDER (Oral)
Per Justice Kailash Chandra Joshi, Member (_J;)

By this common Judgment we are proposrng to decrde 17 OAs

. bearing Nos. 117/2013, 1352013, 13612013, .43/2013 1181/2013

l

1’:"-*168/2013 22012013, 28412013, 285/2013,: 347/2013 371/2013 39412013,

395/20']3 415/2013, 421/2013, 432/2013 and 461/20']3 In all these OAs,

I

--.;-the relief claimed by the appllcants are identical Ja_nd srmllar berng_ relref to




g

declare the re'examinatlon conducted by respondent Nos.3 and 4 on

1442013 and the order passed by respondent. Nos 3 and 4 by. Whlch

. notlflcatlon dated 14. 2 2018 (Ann.A/1 and A/2) was publlshed as. |l|egal with

the further prayer to direct the respondents to make apporntment in
A pursuance of the wrrtten examlnatlon heldyon 2.9.2012.and rntervrews held

from 20.10.2012 to 31.10.2012.-

2. We are not'puttlng the facts of any -particular case because the reliefs

as sought by the applicants are common/identical in all the OAs.

3. The facts necessary to adjudicate all the OAs may be summarized in
a narrow'compass that all‘the applicants appeared l.n:the'written test held on

2.9, 2012 in pursuance to the advertisement publlshed in the Employment

. ' Newspaper dated 24 30 December 2011- -(Weekly) Thereafter a

) corngendum was lssued regardrng the change of ellglbrllty cnterla which

was notified on-12.4. 201-2 All the applrcants applled for the p‘ost of Mate

(SSK) ln pursuance to the above advertlsement The examlnatlon was, to fill
.. up the vacancres on all lndla basrs at notrfled places in dlfferent parts of
india. A .written examlnatlon was held at Jodhpur on 2" September 2012

and the result of the ertten examlnatron was declared by the competent-

W";::authorwy.,All the appllcants WETE IS d call letters’to appear rn the interview

. Scheduled to be held from 20. 10 2012 to 31 'lO 2012 at Com : and VVorkS

hgi ineer (Army) Jodhpur in which all the appllcants appeared ;It;ls averred

th }results of other centers Were declared but lt was not declared for

l

: :'r“».:

’dated 14.2.2013 for re-conductlon of examlnatlon of Jodhpur Gentre

- \ scheduled to be held on 1442012 Berng aggneved with - the actron of

‘__respondent Nos. 3 and 4 for non declaratlon of result of the earller ,

(oo N i

Jodhpur Centre. Thereafter the respondents lssued another advertlscment' '

A



examination held on 2.9.2012 and interviews held from 20.10.2012 to
31.10.2012, these _OAs have been filed while challenging legality of the
"= ~ revised advertisement dated 14.2.2013 and further process of examination

* conducted by respondents.

:4. _Th’e_ main grounds on which the reliefs have been sought are as
follows:- - |

4.1  The issuance of fresh ad-vertlsement Ann.A/1 and A/Z is bad in‘the
eyes of law, because the re‘spondents cannot be allowed to proce;ed with re-
examination in resp‘ectvof one centre only, as the vacancies.wereéadvertlsed
on All lndla'basls .

42 4 V\llt_hoUt there__beln.g -any s’p,eciﬂc .crder of ;cancellation‘: of earlier
examination, fresh examination cannot be held.

43 The selectlon process cannot be. changed |n mld stream Either the
entire advertisement ought to have been: cancelled or;the respondents ought

- to have completed the earlier selection process.

4.4. Cancellation of examination wrthout recordlng any reason and wrthout .

holdmg any inquiry or appllcatlon of mrnd to the allegatlons made m alleged
- . 7 complaints'is |mprop‘er andagarnst the settled prrncrples of law.- :
4.5  The final result has been wrthheld and fresh examlnatlon has been

. ordered to accommodate some blue eye candldates who drd not ﬂnd place

~in- the earlrer selectron process et e

J

to the . second written exammatlon held on 1442013 Irke-leakage'ot

j/e,arller examlnatlon held on 292012 It has alse ‘been- averred in the

addltlonal grounds that some persons were rssued Call jetters for the written

N

. 4.6 .In.some of the:OAs additional.grounds. have been averred wrth regard )




examination, even though they were not allowed to sit in the examination

held on 2.9.2012, -and somepwho were earlier allowed to appear in the

-

© examination and -called for interview, were not-even issued admit card for

the 14" April, 2013 examination. A ground also been taken that the

respondents have not followed the provisions regardéng reservation and in

some of the OAs, the applicants have annexed the news items published in '

" the newspapers regarding the irregularities committed during the second

examination held en 14.4:2013.

4.7 In some cases, it has been avérired as a grg).und to challenge the
ilegality of Ann.A/1 and A/2 that bare perusal‘ of the résult of the written
examination -of 14™ April, 2013. show that some candidates have been
declared successful having roII numbers in a group without. there belng
difference between the group of 5-10 roll, numbers reflecting lack of falrness
It has also been said that how is it possible that not one’ person out of the

100 odd applicants in these OAs found place in: the Irst of successful

' candldates of the Aprll, 2_0’13 examlnatlon, though all of them ,had passed

cases a‘so in which. repl_res have not_.been filed separate\y. The}counsel for

-the. appllcants have also submitted that the counter. (lalm by the applrcants

in some of the OAs may be adopted as counter clarrn in other OAs in which
rephes have not. been filed. Further, 4Shr| V.K.Mathur, 'Coun;se_l for. the

respondents-hasﬂled additional affidavit-and both the parties agree that the

J— — e — - ==



same may be read as additional affidavit in all the cases. Thus, treating the
pleadings in all the cases as complete, we are deciding these OAs.

8. ‘in some of the OAs, the applicants have prayed to pursue the matier
jointly. The prayerié allowed because the applicants are pursuing the same
relief and the Misc. Applications filed for joining the applicants together in

some OAs stand disposed of accordingly.

7. in the counter, the respondents white denying the charges of
arbitrariness, illegality and irregularities committed in the first examination-
averred that first examination was cancelled on the basis_of a report

submitted by a Board comprising of 5 officers and after due application of

~mind and appreciation of each and everyA fact, the competent authority took

a decision to re-conduct the examination and this cautious” decision was

taken after due application of mind with the rel'evant facts. lt has been

further averred in the reply that an rnternal mvestrgatron was ordered by CE

S Uz, Jodhpur to check whether the pollcy guldelrnes were followed in the

earhe Xammatrow and the aard 1nveat|gatron brougt“t out various deviations

in the procedure adopted by the CWE, Jodhpur and the process was found

be vitiated and on the basis of the. above rnternal rnvestrgatron the

,.\‘

ctqmpetent authority. ordered to.re- conduct the. ertten examrnatron wrthout -
:./j - -

/,-alhng any fresh- applrcatron and .smce the results were not ‘ﬂnallzed

: therefore the process was re- started begrnnrng frommcrutrny of applrcatrons

received in the earlier process. It .ha_s -be_e,n:;,fdr;ther averred that the
advertisement issued in December, 2011 clearly. istipulates'th’aét call for

written test and interview conveys no assurancé whatsoever that the -

candrdates erl be: selected/appornted Hence the competent authorrty was

well Wrthrn its rrght to annul the recrurtment at any trme if the same is found




to be violative of transparency and fair play and in this case, the competent

authority has ordered to re-conduct the process. Therefore, there is nothing

) iltegal, irregular and unlawful in re-conducting the examination, rather it is a

process 1o hold the examination moré fairly, Which-was well withih: the ambit
of the authorities.

7.1 ; It hg_s; been further vaverred in the counter that th.e vacaq__cies were
advertised zone-vyise and each recruitment zone was indepen;de_:nt and,
therefore, it is not necessary tc conduct this recr'uvitment withi 4aH India
recruitmérjt process and the same can bel.jconducted separatéliy also.

7.2 - -So -fa_r '-as the grounds taken regarding re—_examinatioﬁ held on
14.4.2012, it has beenl averred that some applicant, have iljitialély_creai‘ed
cﬁaos at the venue of the examination ahd one of them-might ha;vg carried

papers with him surreptitiously although:the same was not aII_oWQ.d to be

- taken Ol:lt and the applicants have produced: that paper and ~a§/e,rred--the

- ground of leakage- of \paper. It has been further stated that printing of the

paper was done very confidentially directly under the supervision of Board of

Officers ensuring Cqmpléte secrecy. It has_ been specifically stated in:the

“reply that Shri Omi Prakash, applicant in OA No,117/2013 was «oreating

nuisance in the premises:and he was hampering the fr;ee and fair éonduciion

. of the. examination. Hence the civil policeiinterrupted énd the candidate was

sked 10 leave the venue. The incident .i;n;tbef,e?s.amiriaﬁqn centre was very

' _Tw‘mvvéﬁf!‘Bl'éﬁ'ﬁé'a"ﬁ{ove b'yué'o”ﬁﬁéVrhié“éfeéﬁts“g’s th'éy'-lig\/éfzin'itiélly crééteﬁd chaos

--at the venue. . : e

. The sum and su\b._,stance of all the replies js t-h;at re-examination was
conducted in a very fair and transparent manner .and the competent
authority was within the competence to re-conduet tﬁé'-examinat;iop on the

basis of the findings of the Board of & officers and, therefore, ‘there is

¢

nothing illegal and irregularin re_-condpbtipé the exarﬁlﬁation.




_:.‘..,.v.:z_l..m.__.,. R

8. The rejoinder submitted by some of the applicants contains more or
lgss -same facts and reiteration of allegations of favoritism and .nepotism
except in OA No.1‘l-7/_2013 filed by applicant Om Prakash wherein in the

counter affidavit it has been stated that the person named Shri Mool Singh

has never made complaint against the first process of examination held on.

2.9.2012 ‘and no such person narnely Mool Singh ever remained the

President of the MES Workers Association.

g Heard the counsel for the parties. The main 'contention- of the
applrcants regarding cancellation of earlrer examrnatron and rssuance of the

advertisement dated 14. 22012 for re- conductrng the examrnatron and to

'.cancel the entire process of earlier 'selectlon process and to,dlrect the

respondents to declare the result on the basrs of the marks obtarned |n the .

earlier examrnatlon is that ‘the questron papers Whrle conductlng re-

examrnatron were leaked and this leakage of questlon papers rs sufficient.

ground to declare the second process lllegal and therefore the apptlcants-_

clarm LO lecC he respo..dents to. dec ‘the gresu!t f-the earlier

examlnatron Counsel for the applrcant further contended that the first

examination process was re-conducted without pvrop::er applrcatrpn; of mind

- ,'.ﬂdandﬂ_invérb‘ftrar.ymanner and.on a single. .freference_to%administrative’ reason,

'|t was decrded to re- conduct the exammatron” Re conduct of examlnatron ‘

without cancelletlon after proper appl;catron of -rnrnd_ end wrthouttra_:nsparent

- reasons .and .genuine grounds..is unsustainablef ~i'n§the eyes:. of laW' In

support of his contentlon he has reied upon the Judgment of the Hon ble

Apex Court in the case of Charrman AII lndra Rarlwav Recrurtment board

and Another vs. K.-S,hyetm_ Kumar»an_d Others, repo.r_tgdzrn (2010) 8 SCC;614




. 'appllcants

(2
o .

and in the case of East Coast Railway and Another vs. Mahadev Appa Rao
. and Others, reported in (2010) 7 SCC 678. -

10.  Onthe Contrarv, the counsel for the respondents:contended that one

Shri Om Prakash along with other persons created chaos initially at the
. examination-centre -and " after interruption by the civil police, Shri Om

Prakash was debarred from appearing in'the examination and during that

nuisance period or chaos, Shri Om Prakaéh managed td bring out the:paper'

‘with him and that paper has been produoed, vvhich does not amount to

leakage of paper because after that incident he was not allowed to a:ppear in

the examination. The counsel for the ap.plicants furtheré contended ‘that the’

‘leakage must be prior to the examination and if during the'c0urse of
examlnatron some mischief has been commltted by any candrdate rt does

not amount to Ieakage of questron paper.

.”11 - We have perused the Judgments crted by the counsel :for the

So far as rnal pr’—\ctrc and decision. 1o re cor>d"""t of examination is .

concerned we have perused the materral avarlabte on record and rn our

' _‘consrdered view, the Board compnsrng of 5 ofﬂcers reported lrregularrty and

Aegahty and _ other _mal-practices ..in_ the earlrer examlnatron and the

jcornwpet‘c::jntwauth'‘or\rtg;lmwatter apphcatro»n Motvmmdwordere_d wto re- conouct the
examrnatron It s settled posrtron of Iaw that 'on ﬂlmsy grounds;-such
examination cannot be. cancelled but. where the competent authorrty venfred
.the facts from record or an inquiry howsoever summary the same m)ay be it
is possuble for the competent authorlty to take a ‘decri ron. that there are

good reasons for making the order whrch the authorrty eventua”y makes.




(]
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Accordingly. the facts of present case are different from the cases cited by

_ the applicants.

12, Counsel for the applicants . further relied upon the judgment of the

’ ' Hon'ble Supreme Court in the case of Inderpreet Singh Kahlon and Others

vs. State of Punjab and Others, reported in (2008) 11 SCC 356, but looking
to the enquiry report which was perused by the Court while considering the

interim relief, the facts of this case. are entirely different from- that of the
i o

present case.

Counsel for the applicant further conten_ded that .applicants'
articipation in the Second examination cannot be sard to be acqurescense
The counsel for the respondents does not controvert this contentron in view

of the judgment of the Hon’ble Supreme C'Ourt‘in the case of Ramesh Kumar

vs. High Court of Delhi and Another reported in (2010) 3 SCC 104.

f : K . " 14. Sofaras othe,r grounds a‘verred in the OAs are concerned, .-the_re:are .
specific allegationsﬂregard_ingimial-practice, arbitrariness and oth__er mala—tide
[ | B action on the part of the respondents and it has, beien adrnitted durino the
course of arguments that almost all the applicants who appejar,ed in the

| T earlrer examination have been called to appear in: the second examrnatlon
except Shn Gaurav Jangid, but in the counter flled by the respondents it

has been specifically averred that re- conductrng of exammatlon started nght

<; " from the stage of scrutlnlzrng of applications forms and if the candldates
- form was not found in terms of the advertrsement' that applrcant has not

been rssued call letter for the wntten examrnatlon Therefore the grounds

taken by the apphcants in this context do not carry any force. Counsel for

Wthe applrcants although pleaded that one appllcant Who had earher not

o

£,
R




appeared . in the -examinatron, was .allorlr/ed to appear in the second
.ekamjnation at ,Jgdhpur_pentre. but the lcounsel for the applicant Zduring the
i :CQggge of .a,rgument_s Co_uld not verify th'e details of such p.erson,:therefore,
the . averment made m the applrca‘uon appear to be vague Srmrlarly ihe
averments regardrng arbrtrarrness malafrdeness and mal practrce averred in

the applications are also vague and'rncorgect. ' ~

15 __C'Quhse]‘fqr_&theapplicantsicdnten-ded_violatiohe‘f the provrsgiohe of:the
re,s'erva.tion.policy, but on the con{rary,' Cff,ounsel for the resp_onde;m;s.demied
thrs fact. We have perused the advemsement lssued by the respondem
department and in the advertrsement rtself it has beL,n mentroned that @ . L
mrmmum marks are requrred in- the wrrtten test 1o call for rmervrew, and as far
as possrble 5 times of the vacancies, the persons will be oa!led in. the"

" ... - .interview -and rf in some cate_gories_ less pe_r_sons_;,have -_beeh Qecla_red

successiul. rn wntten examrnatron it canno’r be sard 1har respondents have

»separate status rn‘ conductlng”the ex

+determined-at iie: zonal level: Therefore thrs arg"

- the apphcants that now, the Te- examrnahon Cahno

‘be sconducted forione

headqua_rt.er only is not ,sustainable jn.the eyes of laW:; . .k L =

i

. Codnsel for ,the appllcant further..-cdntended.that the,re is no speCiﬂc

5

order of cancelldtron of the earller examrnatron but lwe are not inclined to

H
b

Lo
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accept this argument ‘because re-conduction of examination automatically

pre-supposes cancellation of the earlier examination and there is-no need to

specifically cancel the earlier examination. Thus, this argumem does not

carry any force.

18.  We have considered rival contention of both the parties. Although the
applicants have averred in their OAs the fact of favoritism, nepotism and

o'ther allegations. but suoh averments made in-the OAs are Vafgu_e_ and no

specific allegation has been made against any officer.'Moreover,;there are

" .vague averments in these applications that some of the, candidates

(:A

/ﬁ%\

- ‘appeared at Jaisalmer in the earlier examihetion_ and they have been

allowed in the second ‘eXam‘ination .at'fJodhpur 'but no such documentary‘

evrdence has been produced by the apphcants In addltlon towt so far

issuance. of call letter in the second examlnatlon to Shn Gaurav Jangid is

concerne‘d, it has be_en r'ephed'm the counter that as the entlre process has

been re-started from the stage of scrutmy of. applu,atlon forms therefore»

some persons have not been lSSUGd caII Ietters as thur apphcatron form was

SN

: Tis.rtrarrness cannot be sustamed

“Iaw that where the compete"nt authorlty verified th., ;facts from- rec{ord or any
.mqunry howsoever summary the, same , may be rt lS possrble for the

competent authority to take a decrsron that there are good rreasons for

maklng the order which the authority. eventually makes Accordmgly,-the

reasons mentioned in the enqulry report by the ompetent authorlty to re-

conduct‘the examination cannot be §ard_ to be improj er_or lllegel:; '

not 1cound m"omplm The refore any -alleg utaon of malafideness- cr-




20. So far as contention regarding reservation point is concerned, it is
well settled principle of law that after finalization of the recruitmeni process,
reservationAp}ol_icy shall be coﬁplied with, theréfore, at this stage, merely
after declaration of result 'o.f the written »examinatioﬁ,_ it cannot be said that

reservation policy has not been complied with.

21, . -So-:fér as failure of applicahts in the examinatioﬁ and passi;ng of some
of other candidates as evidence of unféimess is conc:érned, in tﬁe‘absence
- of ény specific éllegation or ‘specific malice on the part of any?vo;fficer' the
same cannot be accepted as proof and,‘ therefore, the-‘content'io;n raisea by

the applicants can not sustain in thé eyes of law. -

22. 1in totality of the above discussions, in eur censidered viev_v, all the

"-OAs lack merit and'the same are accordmgly dlSﬂ’]ISSE‘d
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